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OPt;N COURT 

C E[\ITRAL ADMINISTRATIVE TRIBUNA L, AL I.AHA AD B2NCH , A LlAJiAE?AO . 

Dated : Allaha bad th is the qth day of April, 1 996 . 

CORAM :Hon ' b le Mr . S . Das Gun.t a , A.M. 
Hoo ' ble Mr, T. L. Verma . J.M. 

ORIS I NA L APPLICATION NO . 384 of 19q6 --------------------

R . DL Rat a uri, son of Sri s . D . Ratauri, 

Rea ular ~'a zdoor SOO {Pnones ) , Pilikoth i, 

Civil Lines , Morada bad . • ••••••• ,Apolicant 

fTHROU:H COUNSEL SR I R . K.Khanna) 

V E R SU S 

l . Union of Ind i a , thro uoh Diredtor , 
Genera 1, Te l ecom., Sanchar a-ia,·a n, 
New Delhi. 

2 . Chief General Ma nage r, Telecom Paschim 

Uttar Pradesh Parimanda l, 

Lucknow/Dehradun. 

3 . Tel~corn. Divisional Nianaqer Te leohone, 

Office Chandra Naqa r Harta la Co lony, Moradabad . 

4 . Assistant Eno ineer(A"lones , ) Moradabad . 

••••• Respo nde nts. 

0 R D E R (Oral) --------
(By Hon'ble Mr. S. Das Gupta, Member-A) 

Th e app licant' s ca$ is that he had aual i fied 

in an internal examination for pr omotion to the post of 

Fhone Mechanic and obtained 6th pos ition in the merit 
"-~K 

list . Hovaver , ~hen the other cand idates~s~nt for training 

he has not bee n se nt f or traininq as he v~s charqe-sheeted 

v•ay back in 1901 vrhich has not yet been brought to 

conclusion. The l earned counse l for the applicant dre~· 

out atte ntion to certain department a l rule s under v•hich 
"-

promotion can be qranted even if A.Person h r. s been ce nsur 3 d 

~fter~ nc l us ion 

I ~ 

of the ci isc ipl inary proceed inq .His 
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argument ""'as that since a per son who has bee n penalised 
...... r 6}, vfl.py-. 

c a n be promoted' ~ the applicant,l'--no penalty has s o far 

been imposed , should be sent for training. 

2. We are una bl e to accept the c onte ntion of the 

learned counse l for the applicant. Admitted ly a charqe­

sheet has been iss ued a qa inst him in 1 901 and according 

to the applica~t , the disciplinary proceedi~gs have not 
~ 

yet rea ched ~ f i~ality p Jt cannot he presume d that the 

said proceedings v1ill result in imposition of c e ns ure on 

the applicant. Therefore , the rule ouoted by h i m doe s 

not come to ~tm give him any assistante. The training 

is only for promotion; tperefore, the applicant canRmt 
L-.v~}i,( 

be sent on traininq ~he is cleared from the charges . 

The app lication, theref ore , has no merit and i s dismissed 

accordingly. 

3. lea r ned counse l for the a po lica nt, ho\.\·ever, 

ha d re que st ed that one of the a l ternative prayer{ in 

the 0 .A . i.e. d irecting the r espondents to dee i de the 

applicant's represe ntations dated a . 2 .1 906 and 22 . 3 . 96 

be allo~~ . Such relief can- not be granted exparte p as has 

been ruled in a re cent case by the Hon'ble Supreme Court. 

However, nothing in th is or ::le rJsha 11 pre clude the 

respondents from considerinq these representations a nd 
\ 

dis Po st} of them a ppr opr iate ly. 

'k., 

¥.em.b~:,J_ 
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